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SHRI C. K. JAFFER SHARIEF: Sir, 
I entirely agree with the hon. lady Mem 
ber, but one of the problems that we face 
is_ it is even my experience—that the peo 
ple come to us directly and say that their 
claims are not settled. There is a wife 
who legally claims that she is the right 
heir but sometimes some other lady comes 
and says that she is alto a wife—. (Inter 

ruptions) ... 

SHRIMATI MIRA DAS: Somebody else 
can claim as a son or a daughter, but not as a 
wife. 

SHRI C. K. JAFFER SHARIEF: No no; I 
am telling you the experience... 
(Interruption)... 

SHRI CHATURANAN MISHRA : Is it 

your personal experience ? 

SHRI C. K. JAFFER SHARIEF : Sir, if 
there are more than one claimants, then there 
is a problem in ascertaining the facts. Sir, our 
endeavour would be to see that the right 
persons get the compensation. The courts are 
judicial in nature and unless they are satisfied 
fully, they will not accept any additions. So it 
depends more on the parties concerned than 
anything else that we can do. 

SHRI SATISH    AGARWAL:     Thank you, 
Mr. Chairman.   It is really very interesting to 
note that the number of claim cases pending in  
the Bangalore Bench  is just four and I do 
support it that    it    is not on account of the fact 
that the hon. Minister hails from Karnataka. It 
is good, very good, but the  pendency of cases 
in Patna is 178.    In Bhopal it is 142 and in 
Jaipur it is 56.    May I suggest to the hon. 
Minister one thing because, looking to the 
pendency    of cases not    only before    the 
Railway Claims Tribunals, but also before the 
High Courts and the Supreme Court, he can't do 
anything at present ?   We have experimented it 
in Rajasthan in regard to the cases pending 
before the Motor Accident Claims Tribunal.   
Eighty    per    cent cases were decided through 
the forum of Lok Adalats.   Looking to the 
success of the Lok Adalat experiment  in    
Rajasthan relating to motor accident claims' 
decision, where 80 per    cent cases    were    
settled mutually with the   insurance   
companies, 

will the hon. Minister do such an experiment 
of Lok Adalats with regard to the Railway 
Tribunals also? Will he consi-der this 
suggestion of mine to expedite the disposal of 
cases and provide immediate relief to the 
claimants and not have any alibi that they are 
not coming for ward, they are seeking 
adjournments, claimants are not there ? These 
are all alibis. The problems are there but will 
you do such an experiment in the Railway 
Claims Tribunals also as the one in Motor 
Accident Claims Tribunals in Rajasthan ? 

SHRI C. K. JAFFER SHARIEF : Sir. I 
welcome the suggestion and I will examine it. 

*422. The Questioner (Shri Jagannath 

Singh was absent. For answer vide vol.. infra] 

*423. [The Questioner (Shri S. Austin) was 

absent. For answer vide col...  infra]. 

Visit of US  Assistant Secretary of State 

*424.  SHRI GAYA SINGH : 

SHRI CHATURANAN 

MISHRA 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Ms. Robin Raphel, Assistant 
Secretary of State of USA visited the country 
recently; 

(b) if so, whether our country's strong 
resentment over the various statements made 
by her which seek to undermine our national 
integrity and even question Kashmir's 
accession to India was conveyed to her by the 
Foreign Ministry Officials ; 

(c) if so, the details and her reaction 
thereto; and 

(d) if the answer to part (b) above be 
in the negative, what are the details of the 
discussions which took place between her 
and the Union Government and with what 
outcome? 

The Question was actually asked in the floor 
of the House by Shri Chaturanan Mishra. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) to (d) Statement 
is laid on the table of the House. 

Statement 

US Assistant Secretary of State for South 
Asian Affairs. Robin Raphel visited Delhi 
from   22 to 26   March, 1994. 

During discussions in the Ministry of 
External Affairs, Ms. Raphel reiterated that 
main objective of her visit was to clear all 
misunderstandingo and to place Indo-US 
relations on a sound footing. While 
reciprocating this sentiment, Government 
conveyed that certain statements emanating 
from the US, which lacked in balance, had 
impacted adversely on the ground situation in 
J&K. It was reiterated that Jammu & Kashmir 
was an integral part of India and the people of 
India would not tolerate attempts to 
undermine the nation's territorial integrity. 

Ms. Raphel conveyed her Government's 
appreciation for India's transparency in J&K 
and its permission to international human 
rights organisations and diplomats to visit 
Jammu & Kashmir. The US Assistant 
Secretary stressed that the United States 
would continue to urge Pakistan to cease 
aiding and abetting terrorism in India. She 
emphasized that Indo-Pak disagreements over 
Jammu & Kashmir should be resolved within 
the framework of the Simla Agreement. 

Discussions with Ms. Raphel and Gov-
ernment focused on issues of bilateral con-
cern and were candid and constructive. 
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Then I will ask my second supplementary. He 
is repeating it again and again. It is all known 
to the country. The country wants to know 
what they have told you and what is 
constructive about it. 
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it may be candid but nothing is constructive 
and this is no; the right ocacion to go there. 

 

 

MR. CHAIRMAN : I think the Minister can 
answer the question pointedly. 

SHRI    R. L. BHATIA :   I    am coining 
to    the    qestion.      There    is    no    harm. 
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MR. CHAIRMAN : Now, may I call the 
next speaker? Shri S. Jaipal Reddy. 

SHRI S. JAIPAL REDDY : Thank you, Mr. 
Vice-Chairman, Sir, the hon. Minister has not 
been able to explain to us how the discussion 
with Ms. Robin Raphel was constructive and, 
if it was not, why the word was used. Sir, we 
all know that Ms. Robin Raphel questioned 
the validity of the Instrument of Accession and 
in all her public utterances here, she did not go 
back on her position at all. She did not clear 
the misunderstanding because there was no 
misunderstanding. She, in fact, reinforced 
India's understanding of America's position on 
all these issues. Coming to the London 
meeting, Sir, Robert Einhorn was a part of the 
team led by Strobe Talbott who is even junior 
to Ms. Robin Raphel. And a retired diplomat, 
a very senior diplomat, Mr. Krishnan, is 
holding secret confabulations in London with 
a team led by such a junior diplomat. If it is a 
discussion between the Indian and 

American team and if it is not a secret 
meeting, why is it being held in London? If it 
is so, why are you trying to barter away the 
sovereignty of the country under the cover of 
darkness ? 

SHRI R. L. BHATIA  : Sir, there is a 
difference between what Ms. Robin Raphel 
said first and what   she    explained    now. 
Formerly    she was linking    the Kashmir 
issue with human rights and non-proliferation 
affairs.    But, this time, it was absolutely 
clear—and this is what I said in reply to   Mr.   
Chaturanan   Mishra's   question   as well—that 
they did not link Kashmir with these issues and 
Mr. Talbott made it absolutely clear,    in    his 
press statement, that there  was no linkage of 
the   question of Kashmir with human rights as 
well as non-proliferation issue.   As regards his 
second question, why the meeting is taking 
place in London and why it is being 
represented by a lower grade officer of 
America and a higher grade    officer of India, I 
would say   that   the   meeting   was   arranged   
in London because  it suited the convenience of 
both the countries.    Otherwise there is no 
particular reason    for     it.     Secondly, since 
the issue is important and the Prime Minister 
was going to the U.S.A., we sent Mr. Krishnan,    
being our senior    officer, who  is  also  an 
expert on  this issue,  so that we could 
emphasise India's point of view and...   
(Interruptions). 

SHRI S. JAIPAL REDDY : But why in 
London ? Sir, we invoke your protection. We 
deserve your protection, Sir. Is that the answer 
that should be given to our question, Sir ? I 
would like to know why the meeting is being 
held in London ? (Interruptions) 

THE LEADER OF OPPOSITION (SHRI 
SIKANDER BAKHT) : I am sorry. The hon 
Minister is indulging in rhetories over a 
specific question. There is something serious 
involved in this matter but no straightforward 
reply is coming. I am very sorry. 

SHRI R. L. BHATIA : Sir, is there any ban 
on having a meeting in London if it suits the 
convenience of both the sides ? 
(Interruptions). 

SHRI S. JAIPAL REDDY : Why is London 
considered a favourable resort for 
this? 

 

It is a normal process that    officers meet each 
another. 
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SHRI R. L. BHATIA : It always happens 
thai whenever a meeting takes place...    
(Interruptions) 

SHRI S. JAIPAL REDDY : Mr. Chairman, 
Sir, the hon. Minister would have never 
confirmed the meeting but for the disclosure 
of the meeting in today's Indian Express. This 
seems to be a clandestine meeting to transact 
conspiratorial busmen. 

SHRI R. L. BHATIA : This is a regular, on-
going process. What is the secret in it ? They 
continue to meet each other in different 
countries. As I have explained, our officials 
meet the officials of America, Germany and 
other countries. It is an on-going process. 

SHRI   S.  JAIPAL     REDDY   :   In  that 
case, why did you not tell the Parliament 
earlier ? Why did you not take the nation into 
confidence ? 

SHRI R. L. BHATIA : This is an important 
question and I would like to reply to this. If 
there is anything substantive which has been 
agreed to by the two Governments, I would 
certainly have come to Parliament. There is 
no agreement at all. India's position remains 
the same. We want a global, comprehensive 
and non-discriminatory regime. We are going 
to emphasise this again and again, at any 
level, in any meeting and anywhere in the 
world. 

 

SHRI S. JAIPAL REDDY : Mr. Chairman, 
Sir, Mr. Mathur should be forgiven for this 
expression for his complete innocence of all 
these things, 

SHRI JAGDISH PRASAD MATHUR : 
I never knew that he was an expert in it. 

 

SHRI R. L. BHATIA  :  Will you p.ease 
repeat your question ?  

 

SHRl S. JAIPAL REDDY : It is an issue 
concerning the future of our country. It is an 
issue of the day, not merely of the Zero Hour 
the      Question    Hour. . .  (In- 
terruptions) . . . 

MR. CHAIRMAN : Mr. Mathur is saying 
something else. He has asked for my perm 
sion to speak during Zero Hour. Now, he is 
asking a question. 
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Kashmir is an 
 
integral part of India and we are not ready to 
have any negotiations on this point. 

 
SHRI SIKANDER BAKHT : I am sorry. 

The hon. Minister has been using the world 
'link' a number of times. What does he mean 
by 'link' ? From our point of view, it may be 
the question of accession; it may be the 
question of NPT; it may be the question of 
human rights. Ail the three issues are being 
used by the U.S. to bring pressure on India and 
it is totally and entirely a linked matter. What 
do you mean by saying that it is not Linked ? 

 
MR. CHAIRMAN : I have called another 

Member. 

 
DR. BIPLAB DASGUPTA : According to 

the note that has ben given to us, the main 
objective of the visit of Ms. Raphel was to 
clear all misunderstandings and she might 
have cleared some misunderstandings. I don't 
know. But she created many more 
misunderstanding by the statements she made.      
You all know that 

the Americans are past-masters in double-
speak, in triple-speak, in multiple-speak. They 
speak with many voices. This is how they 
keep both the Israelis and large sections of the 
Arabs together. This is how they keep happy 
both the sections of Africans. This is always 
the position when they deal with India and 
Pakistan. So, the question is not what Ms. 
Raphel says in private. The question is, there 
are different State Government officiate there 
who have been making statements which arc 
directly against our interest. All that the 
Minister has said is what India's position is. 
Whenever we ask questions he says "We have 
a clear position." We know that. The question 
is what they have said and not what we have 
said. We have a number of important issues, 
like the Cryogenic deal, like the question of 
accession of Kashmir, like the F-16 aicraft 
being given to Pakistan, like the whole 
question of nuclear capping, like the question 
of human rights. What have been the issues 
they have raised and what has been the answer 
we have given ? We want these questions and 
answers categorically. What were the ques-
tions raised by them and what were our 
answers ? This has not been clarified. Another 
point I would like to know from the hon. 
Minister is as to what exactly transpired on the 
specific questions, not a general statement on 
our position. At the same time, I would like to 
know—Mr. Chavan is here—whenever a 
Junior official comes from the U.S.... 

MR. CHAIRMAN : Please sum up your 
question. 

DR. BIPLAB DASGUPTA : Whenever a 
junior official from the U.S. comes, he gets 
access to the seniormost officials and Ministers 
in the Government. Would a Deputy Secretary 
from the Indian Government be permitted 
access to any Minister in the U.S. ? Will a 
Deputy Secrelary from here gain access to the 
senior Ministers in the U.S. ? How come that a 
very very junior official, like Ms. Raphel, 
meets the seniormost Ministers of the Govern-
ment, makes statements and we make a lot of 
fuss about her ? I think you must have some 
sense of dignity and some sense of self-respect 
as far as this country is concerned, and the 
Government should not yield like this...   
(Interruptions) 

. . . Let me make 

it clear.   Please be patient. I am coming to 
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SHRI R. L. BHATIA : My friend has 
raised the point as to why a junior official 
of the United States was given that much 
importance and access. I would like to 
inform the House that it differs from coun 
try to country. In Pakistan she met the 
President of Pakistan; she met the Prime 
Minister of Pakistan,  but in India ................  

DR. BIPLAB DASGUPTA : SO what ? 

SHRI R. L. BHATIA : Sir, the Member 
should have the patience to listen. ... (In-
terruptions.) 

MR. CHAIRMAN : Let the Minister 
answer.      You should not interrupt. 

SHRI R. L. BHATIA : The hon. Mem-berg 
should have the patience. 

SHRI S. JAIPAL REDDY : Why does he 
want to equate India with Pakistan ? 

MR. CHAIRMAN : Let him speak. Please 
listen. 

SHRI S. JAIPAL REDDY : Pakistan has 
been a client State of the U.S. We have been 
an independent sovereign State. Why is he 
trying to equate India with Pakistan ?       
(Interruptions.) 

SHRI R. L. BHATIA : I am not yielding. 
Please listen. But in India, she met only the 
officials. She met the Secretary of M.E. A., 
Secretary, Finance, Secretary, Commerce. 
The meeting was arranged at that level. 

Then, she wanted to call on me and the 
Home Minister. Shall we say 'No' ? If 
somebody. . .   (Interruptions) 

SHRI S. JAIPAL REDDY  : Why not ? 
(Interruptions) 

SHRl R. L. BHATIA : This is not the 
eulture of this great country. If somebody 
comes and makes a request, we accede to it 
But all the substantive talks... (Interruptions). 
I am not yielding. (Interruptions). All the 
substantive talks were taking place at the official 
level; not at a higher level.    (Interruptions) 

MR. CHAIRMAN : Dr. Biplab Das-irupta, 
will you please sit down ? The hon. Minister 
is explaining. He has patiently listened to all 
your questions'. Now. please listen to him 
without interruption. 

SHRI R. L. BHATIA : Sir, there was an 
official-level meeting where they discussed 
the problems between the two countries. 
Then, she made a request. She wanted to call 
on me and the Home Minister. It was agreed 
to. That is all. (Interruptions) . 

MR. CHAIRMAN : Somappa R. Bommai 

DR. BIPLAB DASGUPTA : Tomorrow, if 
the Defence Secretary makes a request to 
meet a Minister there. . .(Interruptions) 

MR. CHAIRMAN : I have called Mr. 
Bommai. Please sit down. This is not a cross-
examination. 

SHRI G. G. SWELL : Sir, give an op-
portunity to us also. 

SHRI SOMAPPA R. BOMMAI : Mr. 
Chairman, Sir, a lot of time has been taken on 
this question, but we have not got the answer.      
I would like to know from the 
hon. Minister whether, in the discussion, they 
changed their stand. The stand of the U. S. A. 
has been that there is no accession of Kashmir 
to India. This is their stand. They also say that 
a dialogue should take place on the basis of 
the U. N. Resolutions where there is a 
reference to plebiscite. Did they change their 
stand ? Did they change their stand and accept 
that the dialogue between India and Pakistan 
should take place on the basis of the Shimla 
Agreement ? I would like to know whether 
the Shimla Agreement figured in the 
discussions. Did they agree to it ? 

Concerning the visit and meetings. I would 
like to know from the horn. Minister. How is 
it that the U.S.A. has not appointed an 
Ambassador to this country for the last so 
many months ? Also, our Ambassador in the 
U. S. A. has not been able to get an interview 
with the President up till now. What an insult 
to this country !     (Interruptions) 

SHPI R. L. BHATIA : You asked a 
question whether their sand on the accession 
of Kashmir to India and other matters relating 
to the dispute were discussed between us. Yes. 
They were discussed. They did not mention 
all those points which they had mentioned in 
their previous statements.      Their general 
view was this. 
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They accepted that there should bo a dialogue 
between India and Pakistan to resolve the 
differences under the Shimla Agreement. 
They agreed to it. They made a statement also 
in this respect. This is the position. 

In regard to your other point as to why our 
Ambassador has not been also to meet the 
President.. 

SHRI SOMAPPA R. BOMMAI : For the 
last one-and-a-half years, our Ambassador has 
not been able to meet the President. He could 
not get an audience so far. 

SHRI DIGVIJAY SINGH : Despite his 
request. 

SHRI SOMAPPA R. BOMMAI : This is an 
insult to this country. 

SHRI R. L. BHATIA : In regard to your 
question as to why they have not sent their 
Ambassador here, they are sending him They 
have declared the name also. 

SHRI S. JAIPAL REDDY : They have 
named His Excellency Mr. Wisner. There is a 
lot of controversy about his background too. 

SHRI G. G. SWELL : Sir, we are too 
obsessed with Miss Robin Raphel. I cannot 
understand it. She was a parvenu in her own 
Department. When she came the first time, her 
mouth ran away with her and she was losing 
credibility in her own Department. The second 
time she came, she tried to smoothen things 
out. In any case, her visit was supplanted by 
the visit of her senior, the Deputy Secretary of 
State, Mr. Strobe Talbott. Mr. Strobe Talboot 
went back to his country after holding discus-
sions in Delhi and Islamabad, upbeat. He was 
given the impression that we have given some 
hope to him, that he would achieve his 
purpose of bringing about denuclearisation in 
South Asia. 

And now it is clear from today's papers that 
we are sending a team to hold some secret 
discussions in London. So I would like to 
know whether Mr. Strobe Talbott was given 
the impression that we are slowly, gradually, 
changing our position in regard to the proposal 
of 5+2+2 meeting on the question of regional 
denuclearization. 

SHRl R. L. BHATIA : Sir, I would like to 
explain that Mr. Talbott did put forth these 
proposals before us. They were giving the 
American points of view. The first is, they 
want to cap. The second is to reduce and the 
third is to have a global regime. That is their 
point of view. But all these positions are totally 
unacceptable to us. Our position has been 
explained many times. I want to reiterate here 
again today that India's position is the same, 
that we want a global, comprehensive and non-
discriminatory regime and we are not going to 
dilute our position as you have stated. .. 
(Interruptions).. Let me reply to the second 
part of your question. Now, you said there was 
a secret meeting in London. I have already 
explained earlier that there is no secret about it 
because these are m:e.ings of the officers—
bilateral meetings—which continue to be held 
every year. They are being held since 1992. 
Three meetings have already taken place. Now 
this is the fourth meeting between the officers. 
Now, about the question why ths House was 
not informed, why the people did not come to 
know earlier, simply because it appeared in the 
Indian express; it doesn't become a secret one. 
It is nothing of the kind, because the officers of 
the two Governments and other Governments 
continue to meet at that level, and unless there 
is something substantive, I cannot come to the 
House and say . . . (interruptions). 

SHRI E. BALANANDAN : What is there 
to explain ?   It is an open stand. 

SHRI R. L. BHATIA : This is an ongoing 
process. There is nothing new that I    should 
report to you. 

MR. CHAIRMAN : The Minister has 
explained the point    Mr.    I.    K.    Gujral 
. . . (Inleruptions). . .   please  sit  down. 

SHRI INDER KUMAR GUJRAL : Sir, my 
hon. friend is trying to oversimplify a 
very complex situation. It is of course, a fact 
that the offices have met in the course of the 
last year, but it is also a fact that in those 
meetings a commitment was given by the 
officials that we are willing to convert 
bilateral talks into a multilateral framework. 
This talk now has two dimen-sions. One—it is 
the fallout of the Talbott proposals of 5+2+2.    
The proposal   also 
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says that the meeting would take place in a 
third country. So the meeting taking place in a 
third country. And the delegation is not 
entirely official. The leader of the delegation, 
Mr. Krishnan, is a retired Foreign Service 
man, who rctired long ago. He has been 
commissioned back to lead this. May I ask 
him (1) why the meeting in London for their 
bilateral talks, (2) why the summoning and 
commissioning of Mr. Krishnan, and (3) can 
you give us a categorical commitment that the 
Government will not concede to the 5+2+2 
proposal under any circumstances? 

SHRI R. L. BHATIA, : Sir, Mr. Gujral has 
come late : I have already explained this 
question. Firstly, about the proposal given by 
Mr. Talbott, it was made very clear that India 
has a certain position— which I have already 
explained—and we are not going to change 
that position. Coming to the meeting in 
London, in a third country, because it was 
agreed upon, for the convenience of the two 
sides we were to meet there. 

SHRI INDER KUMAR GUJRAL : Why? 

SHRI R. L. BHATIA : Why not? What is 
the harm in meeting in a third country ? 

SHRI    INDER     KUMAR     GUJRAL : 
Can you give a single instance when bilateral 
talks in Indian history had taken place in a 
third country—any one single instance? 

SHRI R. L. BHATIA : I would only like to 
say that it is the understanding   . . 

SHRI PRAMOD MAHAJAN : You are 
repeatedly saying "convenience." What is the 
convenience in it ? 

SHRI R. L. BHATIA : It is the under-
standing that we will meet. The whole idea is 
what we discuss. . . 

 

MR. CHAIRMAN : Will you please sit 
down? I have given plenty of scope to 
Members on this, but I cannot give any more 
scope. Please, You cannot get up and say like 
that. I have been very generous to Members to 
express their sentiments. 

SHRI R. L. BHATIA : I would like to 
explain     what substantive   discussion    we 
had and what the result was. Insread of that, 
you are laying emphasis on where we 
are meeting. I think, this is not that important. 
You should be concerned with the discussion.    
Here is an occasion   when our 
Prime Minister is going to America. We 
should send a senior diplomat, a retired 
diplomat who is an expert on that, to explain 
India's position. That is how Mr. Krishnan has 
been sent. 

SHRI INDER    KUMAR    GUJRAL: I 
must say that the hon. Minister is confused 
between two points. One it is not a team of    
officials going for preparation    of    the 
visit   .... (Interruptions) 

SHRI DIGVIJAY SINGH : What is the 
objection?  . . . (Interruptions) 

MR. CHAIRMAN : I pass on to the next 
question, Question No. 425. 

SHRI TRILOKI NATH CHATURVEDI: 
Sir, more time is needed on Question No. 
424. 

MR. CHAIRMAN : I have given   more 
than enough time on the question. . . . 
(Interruptions) 

I will not listen any more. I asked for the 
next question, please. . . .(Interruptions) will 
you kindly sit down? 

SHRI TRILOKI NATH CHATURVEDI: I 
walk out (At this stage, the hon. Member left 

the Chamber) 

SHRI DIGVIJAY SINGH : Sir. this is a 
very serious question. 

MR. CHAIRMAN : I know it. You •nay 
ask for a discussion. 

SHRI DIGVIJAY SINGH : Therefore, you   
allow   a     discussion.     (Interruptions) 

MR. CHAIRMAN : This is Question time.   
. . . (Interruptions) 



27 Oral Answers [RAJYA  SABHA] to Questions 28 

SHRI    DIGVIJAY SINGH :  You    give 
time than. 

MR.  CHAIRMAN :   Will  you  please sit 
down? 

Everybody    in the    House    cannot    ask 
questions. 

MR. CHAIRMAN : Will you please now 
conclude your question? 

SHRI    GOVINDRAM    MIRI :    I    am 
coming  to  that, Sir. 

SHRI  AJIT P.  K. JOGI   :   This is    his 
maiden question.    Let him take time. 

 

  


